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ll M5- 5hU"='l' G‘-‘Ptai Ambedkar Nagar, Tigri, Metro

OFFICE oi= THE PR|NC_I_E‘AL_DlSTRlCT &.sEssJo_i>is JUDGE
SOUJIl:LDiSTRICT counjrs COMPLEX, sAi<E11NEw QELHI

OFFICE ORDER

Pursuance to the Transfer & Posting Order no. 17/D-3/Gaz.1A/DHC/2026 dated
04.05.2026 and in partial modification of this office order issued vide endorsement no.
Judl./F.102/ South/Saket/2026/18304-18344 dated 28.04.2026 and in exercise of powers
vested in the undersigned, the following Additional Sessions Judges are hereby authorized
under Section 8 (8) of the Bharatiya Nagarik Suraksha Sanhita, 2023 to dispose of
bail/urgent applications pertaining to the Police Stations/Investigating Agencies of the
South Police District/Sessions Division of Delhi as mentioned against their respective
names, w@_.f. 06.05.2026 till fugtjier orders.

Zinoi
Name of Judicial Name of Police Stations & Link Additional A

Officers Investigating Agencies Sessions Judge
(A) _ S _. S, (E)

Y . . _ _ Sh. Ranjeet Singh,
1 Sh-5°“ A9“'h°t"'~ Mehrauli,Malviya Nagar & A5;/5p[_ Judge

‘ ' A A5-1'03 SpecialTask force of Delhi Police (Electricity) ii
. . Fatehpur Beri SafdarjangM .N t Ph t l , '

2. Ii A; (SIFI-|-C)“ E a Enclave, E.O.W. Cell (South) &
Sh. Pawan Kumar, ASJ-

1 W _ INA Metro Station 06
Ms. Nabeela Wali, ASJ
(SC-RC)37 ASJ (FTC)'02 Station Ghitorni &Special Cell 7

h h t _ _ _ Sh. Hargurvarinder
5 -PUTS ° am Sangam Vihar,Maidan Garhi,Neb 5jngh_jaggi'AS_] (FTC)-

U14' Patha|<- A5J'05 Sarai & Cyber Police Station
_ l

fiaggée Saket Hauz Khas, C.A.W. Cell 5h- Samar Vishali AS-1'
5' (NDP5 ' ‘ (South) & Crime Branch (South) O2

Notes: -

(1) Smt. Laxmi, SJA,_B_ail and Filinq._Section, shall forward bailsapplicgations which are
filedftihroiuqh e-filinqlon the einail_i_d of the concerned Court_contijolled l1y_the
Seeder, as periiduty_fos.tg._'[he§fReader of_the concerned courtsshall _maintain__the
file_aild gensumproger anicomglgtejransmission of the same tosmt, Laxmi_oi1

.[i II

ano er _

(2) All the bail applications in the?apen_dinq_matter_s shall be dealt by the concerned
courts. Such bail/urgent applications in the matters pending in the Courts ‘of
Additional Sessions Judges of the South District may _be filed in pdf format at_Ithe
email id b_ailfilingst.d_c_|c@gov.in of Bail and Filing Section of the South |')lSlIFlClZ.. . e
said email id shall remain under the control of Smt._Laxmi Dayal, SJA, Bail and Filing,
South District, who shall forward such bail applications on the independent email id
of tfihe concerned court immediiely on receipt. M
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No Judl./F.102/South/Saket/2026/ New Delhi, Dated:

Wh v r an of thejudicial officers mentioned in Column A given above is on leaveene e y
or unavailable due to any reason, thejudicial officer whose name is mentig-nekd_ii'liColl-
umn B against his/her name in the opposite column shall work as his/her lin jU icia
officer. In the event of both the said judicial officers being on leave or unavailable,
thejudicial officer whose name is mentioned immediately below the name of the con-
cerned judicial officer within the same column shall work as the next linkjudicial offi-
cer. ln case, even the next linkjudicial officer mentioned immediately below the name
of the concerned judicial officer is also similarly on leave or not available, the judicial
officer whose name finds mentioned immediately below thereafter in the same col-
umn shall work as the next link judicial officer for such duration for such purposes
and so on and so forth. The two judicial officers mentioned in the first horizontal line
shall be deemed to be thejudicial officers placed immediately below the two judicial
officers mentioned in the last horizontal line for the above purposes.

(GURVINDER PAL SINGH) _
Principal District & Sessions Judge, South

Saket Courts Complex, New Delhi‘),
- Ci '36l°i‘loo ‘Li SKSHL

Copy forwardedfor information & necessary action to:

1. The Registrar General, High Court of Delhi, New Delhi.
2. The Principal Distri_ct&Sessions Judge (H49), Tis Hazari Courtsjiyfgiiii ariiii __,_,__“ JG r

i 3. The Officers concerned. » 1,41%" ' V57 L\
4. The Director, Directorate of Prosecution, Govt. of NCT of Del ‘I Q 2 :1‘ =1 '~' ;T‘f*f“...i

S. The Officer in-Charge Computer Branch (South), Saket Court w Delhi. ‘
6. The Chief/ln~Charge, Prosecutor, Saket Courts, New Delhi. ‘Q it
7. The in—Charge, Facilitation Center, Tis Haza ri Courts, Delhi. ‘Ya?-i"‘i /r"_ -' ,.w'

8. The Secretary, Bar Association, Saket Courts, Delhi/New Delhi. :39‘
9. The Branch In-Charge, Filing Section, South District.

/‘KT.The Website Committee, Tis Hazari Court, Delhi.
11. Reader to the Ld. Principal District & Sessions Judge (South)
12. PS to the Ld. Principal District & Sessions Judge (South)
13. PRO, South District, Saket Courts
14. Notice Board (through Care Taker).
15. R &I Branch for uploading on LAYERS.
16. Guard File. by

Principal District & Sessions Judge, South
Saket Courts Complex, New Delhi ~
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